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In The Central Administrative Tribun
Jaipur Bench, Jaipur
AYTAMP NG s o crss s ;

Western RalfWa/y Ret red “er oo Shri V. 199Agc1 rwal ,’ Chairman,

Railway Employees Assoc1atlon , ; Rallway Board, New Delhi.
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r18111.995:iMr;,S.R;;Chaurésia,uProxyloounselito
Mr, D.P. Gurg, Counsel for .the petitioners.

This. CP has arisen .out:'of éhe order passed
5o - in O& 533792 decided-on 8.4,94- by:this Tribunal

| :which has been.affirmed - by: Hon'ble Supreme Oourt
of India vide its Judgement dated 25 7.97.
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e o2 .-Vide:order détedb8“4394Tpassed in original
5. | -Application No. 533/92 by the Trlbunal is held as
;4ﬁé,;'. o) undefaze e T E oL e L 1~~':

'“In"the'inStéﬁt case, even the petition
. < has been filed before the judgment of the
_Full Bench of the Cc.A.T. However, the
""facts &re the same., It is dlrected that
 the cases of:all the 52 persons, referred
to in._the schedule; should. be examined
and the benefit of the udgment, referred
el .l - ... . above, should be given to'-the persons who
are entltled for the same. ft is further
directed that to ‘avoid the multiplicity
of litigation and to -furtheé'r the cause
of Article 14 relating to the enquiry,
the persons who have not approached the
L - .. court should also be- glven\the benefit
of the judgment, if they are eligible’
‘and’ the" respondents are directed to
e . - 1 . ... examine the same.and to-extend the benefit
e 1 of _this Judgment to all the persons whe-
o T 'ther they have approaced the Gourt or not."
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35:" ‘The orayer Of the appllcants in this CP is
to dlrect the reSpondents to implement the above

1 order datea 8 4. 94 and 1: rhe reSpondents failed

Tto 1mplement the above order, they may be punished

for contempt a's env1saged u/e 17 of the Administra-
“tive Tribunal ‘s Act 1985, ‘ '“;
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4, Heard the 1earned lawyer of tne petitioners

and aTSo perused the whole record.
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g ) The.MA.nQ.;339/99;wasJalso filed.to.add
the names;of'17”per505suat“the*end of schedule
appended to_this petition.s This appllCatlon is
allowed,and. the names.of: 17 persons at the end
_ofi'schedule are:-allowed to:be:-added,
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6. On perusal it appears that this Contempt
petition @/s 17 of'the;Admlnlstratlve Tribunal’s
Act was filed’ tqkanlSh the. opposite party for ,
wil ful or deliberate dlsobeerenee of this Trlbdﬁal'
ozder dated 8.4,94 passed in oa 533/92. The CP

R the date of pa531ng the order by thrs Tribunal,

'.Therefore, we have no he31tat10n ln saying that

this CP is"- grossly barred by llmitatlon as the

| ep appears to have: been flled on 24,7,98 after

more than’four years of the order passed by the
Trlbunal. ,¢”;,'¢-- ':._i.aﬂ ?
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: 7.;—f Even on merlts, the;applieants have failed
",,to establlsh the fact of dellberate or wilful
_dloobedlence on the part of the opp081te party._.

E If the appllcants are entltled to the benefits

of the dudgment/erder in question, they should
'have filed the representatwon maklﬂg out their
case So as ‘to get the beneflts of ne order dated
8.4, 94 passed in OA 533/92 1mmed1ately but it
appears thdt Petlt:l.oners1 Assoc1atlon only sent
a notlce dated 12 2 98 to exPedlte the recomputa~
tion of pen51on and thereafter 2 telegram on
2,6.98. o '

8;‘ i Therefore, we are ;'of tne eon31dered
oplnlon that no  case for wilful or dellberate
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of contempt u/s 17 of the Administrative Tribunal's
Act 1985 is made out against the opposite parties.

9. We, therefore, dismiss this ?petition as
grossly barred by limitation and having no merits
at all.
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(NP NAWANI) (S.K. AGK AL)
MEMBER (&) MEMBER (J)




